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CENTRAL AmiNISTRATIUE TRIBUNAL, OABALPUR BENCH, DABALPUR

O r i g i n a l  A p p l i c a t i o n  No. 230 o f  2004 

^ b c \ l | ) 0 T 9  t h i s  th e  1 7 ^  day o f  2 OO4

H o n 'b le  S h r i  S in g h ,  Uice Chairman
H o n 'b le  Shr i  Madan Mohan, D u d i c i a l  Member

Radheshyam Arma, s /o *  S h r i  Ram
Kishan Arma, aged 45 y e a r s *  R /o .  « i- j
3 6 /3  CPE S t a t e ,  I t a r s i .  • • •  f lppiicani:

(By Advocate -  S h r i  Bhaguan Singh on b e h a l f  o f  S h r i  R.K. 
Khare)

U 8 r  s u s

1 .  Union o f  I n d i a ,  th r o u g h  th e  S e c r e t a r y ,
M i n i s t r y  of Defence P r o d u c t i o n  and 
S u p p l i e s ,  D i r e c t o r  G e n e ra l  Q u a l i ty  
A s s u r a n c e ,  Defence H.Qs» Neu D e l h i -  
110011.

2 .  The D i r e c t o r  G enera l  Q u a l i t y  
A s s u r a n c e ,  Department of Defence 
P r o d u c t i o n ,  f 'U n i s t ry  o f  D e fe n c e ,
Defence H.Qs,  Neu De l h i - 1  lOOl 1 ,

3 .  Sen ior  A d m i n i s t r a t o r  O f f i c e r ,
For commandant C e n t r a l  Proof
E s t a b l i s h m e n t ,  I t a r s i .  • • •  R e sp o n d e n ts

(By Advocate ~ S h r i  S»P* S in g h )

O R D E R

Ry Madan Wohan« J u d i c i a l  i^embej;. -

By f i l i n g  t h i s  O r i g i n a l  A p p l i c a t i o n  th e  app l ican l :  h a s

c la im e d  t h e  f o l l o u i n g  main r e l i e f s  •

« i i )  quash  and s e t  a s i d e  the  impugned o r d e r  d a t e d
9 . 5 . 2OO3 (Anne)«ure A-1 ) so f a r  a s  i t  r e l a t e s  t o /  
a f f e c t s  t h e  a p p l i c a n t ,

i i i )  r e s t r a i n  th e  r e s p o n d e n t s  from im p le m e n t in g  
t h e  impugned o r d e r  d a te d  9 . 5 .2 0 0 3  (Annexure A - l ) ,

i v )  command t h e  r e s p o n d e n t s  n o t  to  a f f e c t  the 
a p p l i c a n t  in  any manner u h a t s o e v e r ,  i n  pursuance  to 
th e  impugned o r d e r . ”

2 ,  The b r i e f  f a c t s  o f  th e  casS a re  t h a t  t h e  a p p l i c a n t  i s  

u o rk in g  on t h e  post  o f  Draughtsman G r a d e - I l l .  On t h e  b a s i s  

o f  r e p o r t  of  t h e  I l l r d  Pay Commission, t h e  pay s c a l e s  of 

Draughtsmen employed i n  t h e  CPUD were r e v i s e d .  However, 

t h e  c o n ce rn e d  em ployees  i n  the  CPUD u e re  not s a t i s f i e d  

u i t h  th e  s a i d  d e c i s i o n  a n d  c la im ed  t h a t  t h e y  ought  t o  be
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p la c e d  on h i g h e r  pay s c a l e s .  T h is  d i s p u t e  uas  r e f e r r e d  to  

a Board o f  A r b i t r a t i o n  uh ich  gave an a u a r d  on 20 .5  .1989 

recommending upuard  r e v i s i o n  i n  t h e  pay s c a l e s .  The t h r e e  

c a t e g o r y  of Draughtsmen G r a d e - I ,  I I  and I I I  s t o o d  r e s p e c t ­

i v e l y  r e v i s e d  f ro m  Rs. 425-700  t o  Rs. 5 5 0 - 7 5 0 / “ , Rs» 330~ 

5 6 0 / -  t o  Rs.  4 2 5 - 7 0 0 / -  and R s . 2 6 0 - 4 3 0 / -  t o  Rs.  3 3 0 - 5 6 0 / - . " ’ 

On 13 *3 ,1984 t h e  Government of I n d i a ,  M i n i s t r y  o f  F in a n c e ,  

i s s u e d  an  OM, w h e re in  i t  u a s  d i r e c t e d  t h a t  t h e  s c a l e s  o f  

pay of Draughtsmen G r a d e - I I I ,  I I  and I i n  t h e  Department 's  

o f  Government o f  I n d i a  o t h e r  t h a n  CPUD may be r e v i s e d . a s  

per  t h e  r e v i s e d  s c a l e s  i n  CFUD p r o v id e d  t h e i r  r e c r u i t m e n t  

q u a l i f i c a t i o n s  a r e  s i m i l a r  t o  th o se  p r e s c r i b e d  i n  t h e  case  

o f  Draughtsmen i n  CPUD. The M i n i s t r y  of  Defence did no t  

implement  t h e  same and r e s u l t e d  i n t o  m u l t i f a r i o u s  l i t i g a ­

t i o n s .  Uide c i r c u l a r  d a t e d  1 5 . 9 , 1 9 9 5 ,  th e  M i n i s t r y  o f  

Defence i n  t h e  m a t t e r  o f  r e v i s i o n  of pay s c a l e  o f  D r a u g h t s ­

men on the  b a s i s  of Award of Board of A r b i t r a t i o n  i n  th e  

c a se  o f  CPUD, e x te n d e d  t h e  same t o  a l l  i n  s l i g h t  d i f fe^ ren t  

fo rm  i . e .  on c o m p le t io n  of  c e r t a i n  l e n g t h  of  s e r v i c e  i n  

th e  r e s p e c t i v e  g r a d e s .  Accord ing  to  the  a p p l i c a n t  h i s  

p lacement  i n  h i g h e r  pay s c a l e  i s  on t h e  b a s i s  of  Award of  

A r b i t r a t i o n  i n  t h e  c a se  o f  CPUD. The same i s  not  a 

p ro m o t io n .  The M i n i s t r y  of P e r s o n n e l ,  P u b l i c  G r iev a n ce s  

a n d  P e n s io n s  (D epar tm en t  o f  P e r s o n n e l  & T r a i n i n g )  v ide  i t s  

DM d a te d  9 .8 . 1 9 9 9  i s s u e d  t h e  ACP scheme f o r  C e n t r a l  Govt, 

c i v i l i a n  e m p lo y e e s ,  which p ro v id e d  f o r  two f i n a n c i a l  

u p g r a d a t i o n  i n  th e  e n t i r e  s e r v i c e  c a r e e r  of  an em p lo y ee ,  wh" 

eri no r e g u l a r  p ro m o t io n s  d u r in g  th e  p r e s c r i b e d  p e r i o d  o f

12-24  y e a r s  have been a v a i l e d  by an e m p lo y ee .  The 

a p p l i c a n t  s u b m i t t e d  t h a t  h i s  pay s c a l e  was u p g r a d e d .  How­

e v e r ,  t h e  r e a p n d e n t s  vide th e  impugned o r d e r  d a t e d

9 .5 .2 0 0 3  (Annexure A-1 ) has  c a n c e l l e d  th e  b e n e f i t  g r a n te d  

t o  him under th e  ACP schetre .  The a p p l i c a n t  a l s o  s u b m i t t e d
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t h a t  t h e  T r ib u n a l  h a s  g r a n t e d  i n t e r i m  r e l i e f  i n  o t h e r  

s i m i l a r  case  i n  OA No. 320/2003  -  O .P .  Sharraa and o t h e r s  

Us. Union o f  I n d i a .  Hence ,  t h i s  OA i s  f i l e d .

3 .  Heard t h e  l e a r n e d  c o u n s e l  f o r  t h e  p a r t i e s  and p e ru s e d  

th e  r e c o r d s .

4 .  On p e r u s a l  o f  t h e  p l e a d i n g s  and r e c o r d s ,  ue f i n d  t h a t  '

t h e  a p p l i c a n t  i n  h i s  OA i n  p a ra  4 .9  h a s  m ent ioned  t h a t  th e

T r i b u n a l  h a s  g r a n t e d  i n t e r i m  r e l i e f  i n  o t h e r  c a s e  i n  OA No.

3 2 0 / 2 0 0 3  -  O .P .  Sharma and o t h e r s  Us. Union o f  I n d i a .  Ue

f u r t h e r  f i n d  t h a t  i n -  o r d e r  d a t e d  2 6 . 7 . 2 0 0 4  p a sse d  by t h i s

T r i b u n a l  i n  t h e  p r e s e n t  OA^the l e a r n e d  c o u n s e l  fo r  the

r e s p o n d e n t s  s u g g e s t e d  t h a t  a n o t h e r  OA No. 320/2003  h a v in g

same i s s u e  be c lu b bed  u i t h  t h e  p r e s e n t  DA and be h e a rd

t o g e t h e r .  A c c o r d i n g l y ,  b o th  t h e .  OAs'.uere c lubbed  t o g e t h e r

and p l a c e d  f o r  h e a r i n g .  S i m i l a r  o r d e r s  u e re  p a s se d  on

2 . 9 . 2 0 0 4  ,&7.1 0 . 2 0 0 4 , On p e r u s a l  o f  r e c o r d s  of  OA No. 320/03 ,_

ue f i n d  t h a t  th e  T r i b u n a l  h a s  a l r e a d y  d i s m i s s e d  t h e  OA vide

o r d e r  d a t e d  6 . 1 2 . 2 0 0 4 . As s t a t e d  by the  p a r t i e s  and ue a l s o
both  ^

f i n d  th a t_ / th e  c a s e s  a r e  h a v in g  s i m i l a r  i s s u e  and t h e  f a c t s i ^

a r e  i c f e n t i c a l .  H ence ,  t h e  o r d e r  so passed  i n  OA No. 320/2003

on 8 . 1 2 . 2 0 0 4 , , f u l l y  c o v e r s  the  p r e s e n t  case i  i n  a l l  f o u r s .
d a t e d  8 .1 2 .2 0 0 4

A c c o r d i n g l y ,  th e  s a i d  o r d e r / p a s s e d  i n  t h e  a f o r e s a i d  OA s h a l l

m u t a t i s  m u ta n d is  a p p l i c a b l e  to  be p r e s e n t  c a s e .

5 .  In v ie u  o f  t h e  a f o r e s a i d ,  t h e  O r i g i n a l  A p p l i c a t i o n  

s t a n d s  d i s m i s s e d .  No c o s t s .

#  3

(Fladan Mohan) (M.P. S in g h )
J u d i c i a l  Member Uice Chairman

»SA”




